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Shri Rajendra Nr. Sinqh, the counsel for te applicant. 

Hea d learned counsel for the 4plicant on admission 

matter. I have gone through the records and on the 

strength of the submissio- s made by the learned counsel 

for thepplicant I find it is a fit case to issue 
No. 2 

directio s upon the respondentaLto dispose of his 

repressntatios vida nnexu'res /3 to /5. It is submitted 

by the learbed counsel for the applicant'that the 

respondent No. 2 
	 Railway Manaqer 

is the competent authority to consider the grievances 

of the applicant made in his representation. Accordinq 

to the .learned counsel for the applicant, the applicant 
V 

was removed from service on the stre'ngth of the judnement 

of the Criminal Court by which he was convicted and 

ultimately the applicant approached befoVre the Hon'ble 
V 

 High Court against the order of conviction and 'sentences 

passed by the lower ôourt and ultimatel.y he succeede.d 

-'------ before the Hon b e High Court 	 of 'the -, 

Hon'ble High Court by judgement dated 29.9.95 (nnexure-2) 

set aside the order, of conviction passed by the Court 

concerned and it' held that noae of tI's charges could be 

established aoinst the applicant. Thereafter the 

V 	applicant made several representatia, as mentiohed above 
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but all the repr.esentati on remained unttended by the 

authorities concerned. 

2. 	In view of t h,§ aforesaid cirojmtances, I direct 

the respondent No. 2 to dispose of the trepresentati on of. 

the applicart made before the authoritiesvida Annexure 

/39  i/4 and 't/5 within 42 days from tday with speakino 
I 	J 	 4u,'t, 7 1: 01 6  

fu rt her 
- and reasoned order. The respondent No. 2 is alsojdirected 

to pay dues if he is entitled accordinQ to law farthwith, 

his representati on are accepted by the respondent N 	2. 

In view of the matter I direct the appl1icant to send 

cpy of the applicatim bearinq No. 542/96 to the 

respondent No. 2 within 7 days from today. 4ccordinqly, 

with the aforesaid directions, the applicaticn is dl.sposed 

of. 	 -' 
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